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MR. CHAIRMAN: Mr. Singh, you 

can continue your speech on the next 
day, i.e. on the 14th instant. The 
Half-an-Hour Discussion will start 
now.

18.00 hrs.

HALF-AN-HOUR DISCUSSION
D e l a y  i n  c o x p l e t c o n  o f  K u d e r x u k r  

ir o n  o r e  P r o je c t

MR. CHAIRMAN: The House will 
now take up the half-hour discussion. 
Shri Lakkappa.

SHRI K. LAKKAPPA (Tumkur): 1 
rise to initiate an hall-hour discussion 
on the issue of the Kudremukh pro­
ject which is under construction in

Karnataka State. This discussion la 
being initiated by me not on account 
of any political considerations, but 
to Bee that the project is implemented 
in time, as per schedule.

Kudremukh is th© first project 
which is undertaken directly with oil 
money assistance from Iran. Accord­
ing to the agreement with Iran, the 
shipment of iron ©re to Iran has to 
commence in August, 1880. The pro­
ject is facing certaing formidable con­
struction prolems which Indicate 
that the targets may not be achieved.

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): Why 
are you reading?

SHRI K. LAKKAPPA; I would like 
to quote certain facts. I knew that 
the dynamic Minister would under­
stand.........

SHRI BIJU PATNAIK: There is no 
quorum.

SHRI K. LAKKAPPA; Do not avoid 
this useful discussion by raising a 
technical objection.

When I raised the issue that there 
were no jobs for the local people 
when this proud project is in progress, 
he assured me that he would visit 
the project along with me, but he has 
not fulfilled it.

SHRI BIJU PATNAIK; That is why 
you are raising this half-hour discus­
sion?

SHRI K. LAKKAPPA: I have no 
quarrel with that, but subsequently 
some important questions were raised 
by hon. Member regarding the delay 
in the implementation of the project.

There are certain reports which 1 
would like to bring to the notice of 
the hon. Minister in this connection. 
The Business Standard of the 37th 
February says that in the Kudremukh 
project deal with Iran, India may in­
cur a loss. Th« hon. Minister has 
brushed it aside by saying that it is 
a hypothetical apprehension. What­
ever it maybe, we want to «ee that
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this project is implemented in letter 
and spirit according to the agreement.

Apart from the timely construction 
of (he project, the question has to be 
examined whether the necessary in­
frastructures are being laid. The in­
side story of the project reveals lack 
of will, lack of projecting the scheme, 
construction difficulties and adminis­
trative bottlenecks which have to be 
gone into by the hon. Minister. In 
order to complete the project, there 
are certain processes which have to 
be followed.

According to the scheme, the con­
struction and implementation of the 
project is based on the machinery that 
you have to put up. But even the 
projects like dams and others things 
have not been completed. You have 
envisaged about 12 big contractors 
involving more than a crore of rupees 
But even the contractor's problems 
have not been solved. You are still 
negotiating with the contractors for 
the price of the machinery that you 
have to put up for the implementation 
of the project. These are the escalat­
ing clauses. These are the obstacles 
that these contractors are putting in 
the completion of the project and 
creating inordinate delay. You have 
t0 construct a deep slury for the 
ore concentrate, according to this 
programme. How are you going to 
implement even the construction part 
of it within the stipulated tiir.e? 
This construction is also delayed 
because of paucity of power. Have 
you ma&e organisational effects to see 
that there is no paucity of power so 
that the project is completed by 
August, 1980? I feel that no organisa­
tional effort has been made. Even 
the infrastructure has not been com­
pleted. Certain doubts are being 
created. These are not political 
deubts but these are administrative 
bottlenecks.

Your office is in Bangalore and 
still you have to go to the site by 
helicopters. They have promised at 
that time that they will construct an 
administrative office in either Chik-

magalure or in Mangalore which is 
not erven more than 100 kms. from 
the site. Even that has not been 
done. They have constructed palatial 
buildings in Bangalore which is a 
beautiful city and they want to take 
advantage of that.

Even the strength of the Board of 
Directors has not been completed. 
You have included the Chief Secre­
tary of the Karnataka Government 
in the Board. But you have not ac­
cepted the case of the Karnataka Gov­
ernment for inclusion of two per­
sons though Karnataka and ultimately 
other southern States are going to 
be the big beneficiaries of this pro­
ject.

For the timely construction of the 
project, berthing facilities at Manga­
lore port have t0 be speedily com­
pleted so that ships of 60,000 DWT 
carrying iron-ore' could come. But 
the facilities have not been provided. 
I asked this question to the Shipping 
Ministry but there was no reply. How 
can you complete the project by 
August, 1980? What will happen to 
the first instalment of hundred mil­
lion dollars? According to the speci­
fication of the contract, if vou do not 
complete it within the stipulated 
time, there are stipulations and 
penalty clauses which will go to the 
advantage of the other country and 
unnecessarily, you will have to pay 
the penalty at the rate of their 
choioe thus losing thousands of dol­
lars. Instead of our benefiting, Iran 
will get the benefit. It has been 
stated that in case of failure to com­
ply with the clause, Iran will be free 
to take this iron-ore from other 
countries and thus India will suffer 
How much loss we are going to 
sustain by this? This is a small aff­
air for you. Your Ministry has not 
applied its mind to find out as to what 
are the losses whether this delay 
really causes net loss so far as im­
plementation of the project is concer­
ned. Still there are not enough en­
gineers employed for this project. A 
number of unemployed engineers are
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[Shri K Lakkappa] 
available Mechanical engineers are 
available in the State But no 
organised effort j8 made to gee that 
the project is completed within the 
stipulated time As a consequence of 
that, we have to pay the price

What will happen1* It has been 
stated

“The expansion 0? port and ship 
berthing facilities at Mangalore 
to accommodate ships upto 60,000 
DWT whtch would carry the con­

centrates to Iran is under way’
Then theie is another repoit which 
says

* The Kudremukh project being 
aided bv Iran gets> tbe largest share 
of Rs 200 crores of the total plan 
outlay of Rs 567 crores of the De 
partment of Steel for next year 
(1078*79)

All those conditions and adminntra- 
tive bottlenecks die to bp removed 
But the organising skill and the adnu 
nistrative ability of thP people who 
are around the project are complete 
ly absent Therefore, your effort of 
going there, visiting the dace and 
coming back, end patting the officers 
will not do anything Kindly see 
that the effort inside the project and 
by the Ministry ig made

Apart from thp tin” elv construction 
of the project, the port and ship ber­
thing facilities at Mangaloip hav* to 
be provided immediately The road 
that has been constructed if not in 
accordance with the specifications 
The machinery that they have 
placed at their disposal to com­
plete the project ia still in the offing 
In Delhi, the officers arp daily com ng 
and going dnd spending a huge 
amount of money They are at *he 
mercy of the contractors Many of 
the contractors are also blacklisted 
These contractors are favour with 
the officers and making delay What 
will happen is that m the world mar­
ket the j(on ore prices have already 
decline* and further delay would

not only cause financial low  but will 
put the finances of this project in 
doldrums and, ultimately, it will nun 
the national economy. Therefor^ I 
would request the hon Minister to 
take it senously and, if he has a mind 
to do it, he can take care of this baby 
in a proper manner

Apart from that, therP is a lot of 
dissatisfaction w the matter of ap­
pointment of local people There are 
a large number of unemployed people 
in Karnataka, including rnv consti­
tuency of Tumkur Whenever you 
want to go to the Kudremukh pro­
ject vou have to across mv const] 
tuency A large number of unemp 
loyed people are there diploma-ho’d- 
erg and engineers and all ttnse peo­
ple could be drafted Several thous. 
ands of people can be etr ployed in 
that project Why do you deny an 
opportunity to them’ We have to 
absorb them for the construction 
work, for the earth work for the ope­
ration of machinery, for thc construc­
tion of dams and all that That is 
very necessary it can be done im­
mediately There is no dearth of 
suitable and qualified persona there so 
far as the employment is concerned 
The officers there are rejecting the 
people who are offering their servicet 
for such a prime project which will 
ultimately pave for the socio economic 
changes m the southern States, parti­
cularly, m Karnataka State

I would like to pose a question as 
to whether the hon Minister ,s go­
ing to think of creating an atmosphere 
of confidence, in the matter of struc­
tural changes m administration, m 

order to achieve the speedy implemen­
tation of the project ahead of sche­
dule in accordance with the agree 
ment

What are your plans to see that our 
country will not suffer any losses be­
cause of the changes in the atmosphere 
of the world market regarding these 
price tariff* in accordance with th* 
agreement, that is the penal clause 
will not operate on such changes In 
the project? Therefore, I would like
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to aak the Minister what are the assur­
ances that he would give to remove 
bottlenecks which are coming in vour 
way of administration of implementa­
tion of the project. Then there is a 
question of arrival of machinery Xot 
the construction of dams and other 
things and augmenting the required 
power shortage to meet the situation 
and construction of vital item. Accord­
ing to the schedule, there are certain 
items which had to be completed Ly 
certain dates. According to the sche­
dule, take for example, the Tailings 
item. It must be completed in 1078.
1 do not know at what stage it is pend­
ing; as far as Warehouse at Kudre­
mukh is concerned, it must be com. 
pleted in August, 1978; as far as slurry 
pipeline is concerned, it had to be 
completed in June 1979; as far as pre­
production development of mine is 
concerned, it has to be completed in 
June 1979; as far as tailings handling 
and pump house is concerned, it has 
to be completed in July 1979; as far as 
crushers are concerned, they have 4o 
be completed in October/November 
1979; as far as slurry storage and 
dewatering plant at Bangalore is con­
cerned, it has to be completed in 
November 1979; as far as shiploading 
facilities are concerned, they have to 
be provided by November 1979 and as 
far as concentrator is concerned, it has 
to be completed in December 1979. Onlj 
four or five months have passed. With­
in this period, what is the progress.

As far as these contractors are 
concerned, this is a big headache. They 
do not allow even other contractors to 
work for small construction of roads. 
They want big contractors and global 
contractors to work. Why should they 
need such big contractors? You know 
about the U.S.A. Company who is 
operating there. There are many con­
troversies. I do not want to raise it 
here.

SHRI BUU PATNAIK: Raise it.
SHRI K. LAKKAPPA: There may 

be some efforts to cause this delay by 
these contractors; there is an appre­
hension to cause this delay regarding

the construction of this project. What 
are your guidelines and what are your 
plans to see that such kind of things 
are stopped, as far as construction of 
projects is concerned, that have been 
stipulated above, by these contractors?
I would like to know what are the 
schemes or guidelines that you have 
got about them?

In view of aU these things, I want 
a categorical answer for all the ques­
tions that I have put which were not 
covered by the answer given by the 
hon. Minister and also the various 
questions put by various Members id 
parliament. He has stated; no delsy. 
In one word, he has finished all the 
questions. But I want a detailed an­
swer from the hon. Minister. If there 
is anything from our side to do. we 
will support the Ministry to see that 
everything is streamlined in a proper* 
manner and see that the project is im­
plemented in letter and spirit in ac­
cordance with the agreement. You 
wiU get a good name and reputation 
for that.

MR. CHAIRMAN: Dr. Henry Austm.
DR. HENRY AUSTIN (Ernakulami: 

Mr. Chairman, Sir----
MR. CHAIRMAN: It is better if the 

Minister replies at the same time. 
Otherwise, you will have no chance to 
clarify your points.

PROF. P. G. MAVALANKAR
(Gandhinagar); The rule provides
that after the Member who has raised 
the discussion and who asks a num’>er 
of questions, finishes his speech then 
the Minister replies to those questions 
and thereafter other Members who 
have given their names can ask ques­
tions. That principle is being follow­
ed. That is why, if the Minister now 
replies, then some of the question* 
which we have to ask will be elimin­
ated.

SHRI BIJU PATNAIK; There are 
hardly five minutes left.

MR. CHAIRMAN; The hon. Minister 
may reply.
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THE MINISTER OP STEEL AND 
MINES (SHRI BUU PATNAIK) 1 do 
not know what is the grievance There 
was a Starred Question No 325 dated 
the 16th March, 1978 My hon friend 
Mr Lakkappa whom I lovingly call 
‘Lakdawalla has raised this discus 
non The Starred Question No 325 
was

“(a) whether it 1 a fact that the 
prestigious Kudremukh Iron Ore 
Project which is scheduled to be 
completed b> the end of 1979 may 
take another two >ears for comple­
tion and

(b) If so the reasons therefor 
M> -ms%er was

a) No Sir My answer was that 
It s not a fact that the prestigious 
Kudremukh Iron Ore Project which 
Is scheduled to be completed by the 
enu of 1479 may take another two years 
for completion Therefore to part (b)
1 £«d Does not arise

To ill his arguments saying that 
this, is the problem or that is the pro- 
bit-n rnv answer is still the same 
m-v answer is No Sir it does not
anst

SHRI K LAKKAPPA Sir are you 
sat sfled with the answer* I have put 
spec fit questions I have mentioned 
about power shortage and asked as to 
what are their plans I have said that 
the machineries are not moving and 
asked as to what are the reasons I 
have pointed out that there are admi­
nistrative bottlenecks and asked as to 
wh t aie the reasons for the same 
Hk has not replied to my questions 
at all To all my questions he says 
•Do not arise Is this the reply in the 
Ha# Hour Discussion’

MR CHAIRMAN It may not be 
satisfactory to jou But he has re­
plied

SHRI K LAKKAPPA He has to 
answ&r to my specific questions

SHRI BIJU PATNAIK To his speci­
fic questions that there are some bot­
tleneck*, delays, administrative ineffi 
ciency, and all hat which will delay

the project my answer is still the 
same, my answer Is 'No, Sir*

DR HENRY AUSTIN (Ernakulaxn)' 
When the Agreement on the Kudre- 
mukh Iron Ore Project was executed 
with Iran on 4th November, 1975, by 
the Steel Authority of India, great 
hopes were raised all over the country 
particularly in those who wanted 
speedy development of our countnr 
But when this Starred Question was 
put in the Lok Sabha on 23rd March 
19>78 the hon Minister’s reply was 
not at all meeting the point on which 
Members wanted elucidation In fact 
Mrs Panathi Knshnan characterised 
the Ministers reply as ‘flippant’ I 
shall read out a portion from her sup­
plementary She was referring to the 
article in the Bustness Standard which 
gave out the impression that the pro­
ject was bound to be delayed causing 
heavy losses for our exchequer and 
creating complications in our relations 
with Inin—which we are considering 
to be a big thing in the context of the 
situation obtaining in South Asm 
After hearing the Minister s reph 
Mrs Parvathi Knshnan said

I would like to point out that the 
article referred to in the question 
is of a serious nature, but the an­
swer is of a flippant nature”

I have been an associate of the hon 
Minister, Shn Biju Patnaik for the 
last 20 years I know his capabilities 
If only he was aware of the great 
expectations roused by this new pro 
ject particularly in the southern part 
of our country—I should not be paro­
chial, I would say in the whole country 

he would not have answered that 
question then in that manner and also 
now particularly when it is raised as 
a Half-an-Hour Discussion It has been 
raised as a Half-an-Hour Discussion 
because people want further enlighten 
ment on this subject By no stretch 
of imagination could it be said that 
the project is progressing in a manner 
which reinforces confidence in the peo­
ple who look forward to the completion 
of this project according to the sche­
dule This prestigious project is a
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time-bound project as per the stipula­
tions of the Agreement but I am afraid 
it l» not likely to be completed 
according to the schedule. Accord­
ing to the project schedule it has to be 
completed I think oy December 1979. 
Commercial production is to start 
with four months thereafter and ship­
ment of concentrates to Iran should 
be begun by August 1980. My Con­
stituency is not far from there and 
1 have reports that in the various 
segments that are there, the pro­
gress that was looked forward to 1s 
not there: there is hardly any appre­
ciable progress.

You have allotted eleven contracts 
involving a crore of rupees and 
above, to eleven contractors, most ol 
whose antecedents are shady. Some 
of them have been black-listed and 
it has been known that contractors in 
this category have been on record for 
always asking for more time. They 
want the escalation of prices so that 
they can argue for more prices. 
Delay means, as you know, inter­
national complications as well and so 
people have begun to feel that, hav­
ing employed these contractors who 
have been proved to indulge in this 
fcjwri of dilatory tactics, this project is 
likely to suffer, with disastrous con­
sequences to our nation and particu­
larly to our economy.

Hardly a few months are left for 
completion and, in the field of con­
struction of 292 residential quarters 
which is a pre-requisite for effective 
work, what is the view? We would 
like to know the progress that has 
been made—though this is not a basic 
or substantial aspect.

Now, in the piling work of silos the 
progress, according to our report, is 
negligible. This is a vital segment. 
You have sai* “I still stick to the 
reply that I given‘’ but that is not 
illuminating enough. In Parliament, 
we Members of Parliament are duty 
bound to extract from you or to ask 
of you to give further information.

When we have reports, for instance, 
that in a vital sector of the project, 
the piling work progress has been 
practically nil or not at all com­
mendable, you have the responsibi­
lity to enlighten us. In the Civil 
Engineering Works also the work is 
tardy: it has not been progressing.
In the last six months there is con­
siderable lack of progress: there is 
delay. Particularly, there is this 
lethargy or difficulty in the construc­
tion of the Lakya Dam which is a 
basic component of the whole scheme.
The dam is affected by various fac­
tors. All these things have been 
detailed by Mr. Lakkappa—manage­
rial or structural, or probably lack of 
co-ordination, proliferation, duplica­
tion or whatever may be the reason, 
whether managerial or administrative 
or due to many other factors like 
lack of coordination and a proper 
direction as well Even in regard to 
the foundation for concentrates stor­
age, it is said that Penambur is re­
ported to be behind schedule. This 
is no small matter: this is a matter 
which is going to affect the nation 
vitally. For instance, he has said 
that he has given this contract to 
Messrs. Dorsel Private Ltd. for lay­
ing of iron-ore slurry pipeline. This 
is a most important thing. If it is not 
completed...

MR. CHAIRMAN: Dr. Austin, you
have two questions. One question is 
whether the project will be com­
pleted in time: that is the main ques­
tion. The second question is, how 
far the progress is going on. These 
are your two questions?

SHRI K. LAKKAPPA: The man­
ner in which he has answered is not 
satisfactory. Please direct him to 
give full details. Or, he may make a 
statement tomorrow: we have no
objection, if he has not studied the 
problem properly. We should not be 
treated in a light manner.

MR. CHAIRMAN: These are your
two important questions. Now the 
Minister.
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DR HENRY AUSTIN I have not 
completed

MR CHAIRMAN There is no time 
(Interruptions)

SHRI K LAKKAPPA It is de­
reliction of duty on the part of the 
Minister We will take it very seri­
ously He has n0 respect for Parlia­
ment

MR CHAIRMAN Mr Lakkappa 
has spoken everything m detail Now 
Dr Henry Austin has asked two 
questions, one whether this project 
will be completed in time two how 
fdr the progiess is going on

DR HENRY AUSTIN The hon 
Minister has a background of steward­
ship of Onssa State and he has been 
very dynamic But m this project 
there is hardly any involvement ot 
the people Those who have gone to 
Mangalore to study this project, they 
say that the people in the area do not 
know what is happening there It 
has become a completely bureaucra 
tic and official arrangement How can 
a project of 600 million dollar invest­
ment be completed without the parti­
cipation of the people’  I am afraid 
even the State Government does not 
have a locus standi there The lea 
deis of that area do not know about 
this The whole thing is being con 
centrated m Bangalore and Delhi 
among the officers The Janata Gov­
ernment is on record of saying and 
it has proclaimed from the house tops 
that they are going to involve the 
nual population but even for manual 
work they are not involving the peo­
ple here and the project is nearmg 
completion Nobody knows what is 
happening There is no people’s 
participation

You are duty-bound to explain to 
the House how far the work ha& pro­
gressed in these eleven years Here 
you have invited these multi­
nationals and some of them are those 
who have a shady background The 
hon Minister cannot say that every­

thing is progressing well You know, 
the things are not progressing satis­
factorily All these projects are
running at a snail’s pace Kindly 
enlighten us, I do not want to put 
the questions formally

PROF P G MAVALANKAR 
Let three of us complete the ques­
tions and then the Minister can ans­
wer all together That has bee* the 
practice

MR CHAIRMAN Let the Minister 
answer this first

SHRI BIJU PATNAIK Sir, I do 
not want to go into all the details of 
the road, tunnel and things like that 
I will just take one item The hon 
Member said that the silos were high­
ly complicated end sophisticated and 
that there was no sign of it I would 
like to tell for the information of the 
House that the first silo with a height 
of 36 meters and a diameter of IS 
meters employing highly sophisticat­
ed technology for construction was 
already completed on the 7th April 
1978 Therefore, the original report 
on which they are relying, the man­
ner of their presentation and from 
where\ er they have got this report 
ere all totally at fault, they are 
faulty, there is no basis and in fact 
they are baseless My answer was 
categorical I could not be more cate­
gorical than that I do not think, on 
a project like this, the Government 
has been more categorical when I 
say there shall be no delay and the 
first ore shall be exported on 23rd 
August 1980 What more can I say7

PROF P G MAVALANKAR I 
shall be very brief, and I will tell 
you how I was prompted to partici­
pate in this half-an-hour discussion 
In January this year, I had occasion 
to go to Mangalore «nd it was my 
first visit to that beautiful part of our 
country I must say that not only I 
was impressed by the Mangalore port 
and its surroundings, but while 1 was 
going round the Karnataka area, X 
also happened to go through the
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Kudramukh project areas. Tliat in 
how, I got interested, and when I  got 
the press reports about Kudramakh 
and read them later on in Delhi, I 
felt prompted to participate in this 
discussion.

I want to ask only two very brief 
questions. While I  ask these ques­
tions, I want to go on record that I 
am in agreement with the Minister 
when he says that the Government 
have been going on schedule. In fact, 
my information is. and he may cor­
rect me if I am wrong, that in respect 
of some projects in some areas, they 
nre even ahead of the schedule. The 
Minister himself has said so, and even 
the Chairman of the Project, Mr. 
K C. Khanna also said, that they will 
stick to the date and the first ship 
will go to Iran on the 23rd August, 
1980 So far so good. We are proud 
of the fact that India’s second gene­
ration of good promising, bright, 
technically well-qualified engineers 
are at this job, and they are doing 
such good work in time and it will 
lead to India’s development, and it 
will be very good economically.

Now, my question is: first of all, 
does he not envisage— it is all right 
saying that there will be no delay in 
terms of targets—a certain additional 
cost in the process of going ahead? 
My question is: even though he may 
be able to reach the target, whether 
the 630 million dollars which Iran 
gave by way of credit will not go 
upto gome more millions and if so, 
what is the additional expected cost 
involved? This is No. 1.

Secondly, with regard to the need 
for power, it is true that the months 
are still many. But you have to ex­
clude the monsoon months because 
the rainfall in that part of the coun­
try is very heavy and it ranges bet­
ween 200—280 inches and so you have 
to exclude the monsoon months of 
July—September when practically the 
work is almost stopped. This is one 
obstacle and If there is going to be 
an additional obstacle of inadequacy

of power, there will be perhaps some 
delay and 1 want to know whether 
the supply of power to the project 
operations is adequate or not and 
what steps are the government tak­
ing to see that power is also 
adequate? I hope he will answer 
these points.

SHRI CHITTA BASU (Barasat); I 
am also interested in taking part in 
this short discussion because there are 
various press reports. The press re­
port* are that India may incur big 
losses in this project It also suggests 
that India will get lower prices than 
the comparable international prices 
and added to these as my esteemed 
friend has suggested there will be cost 
escalation also. If on the one hand, 
there is cost escalation due to various 
reasons which I do not want to men­
tion aB some of them have already been 
mentioned, one aspect of the thing is 
that there are possibilities of escalation 
costs. On the other side there id the 
press report that this project will not 
earn profits. Whether It will incur 
heavy losses should be clarified to this 
House. On these two points, whether 
there will be a heavy loss and whether 
there will be an escalation of costs, 
the House would like to be assured. 
He said that it will be completed ac­
cording to schedule and there I have 
no quarrel with him.

SHRI BIJU PATNAIK- The simple 
point is of escalation which was raised 
by Prof. Mavalankar. As the time 
goes on there is bound to be some 
marginal escalation as costs of many 
things go up. Power rates go up, cus­
toms duty is increased. These are ac­
cepted escalations. Import duty is one 
of them. Taxes have gone up. Power 
Rates have gone up. The Parliament 
has added 2 paise as duty. The ex­
cise has gone up from 2 to S per cent. 
These escalations are bound to take 
place. But that will not jeopardise the 
project. It will be only marginal to 
the extent of 7 to 8 per cent and it will 
not be of the order of olden days when 
a Rs. 20 crores project went up to Rs. 
200 crores. This I can assure the
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House categorically,— (Ii&errujMcm) * 
In your government1* time it was hap­
pening. Nevertheless I  do not want to 
enter into politics.

Second is the price. There are cer­
tain escalations and de-escalations and 
on the basis of world market price* 
certain base prices have been fixed 
which' will help us. To-day if we have 
to fix the price on the depressed world 
market, it will not be helpful. So, cer­
tain base prices including the cost of 
transport from Mangalore to Iran and
oil prices have been taken into account 
in ftxfog the price and to the extent 
that is regulated, it will not give ua an 
enormous profit i1 there is a higher rise 
in price and it will also not give us 
an enormous loss if there is a depres­
sion in prices. So 1 think, by and 
large, the project will do well

As far as power is concerned, the 
riama are left with the Karnataka 
Government and their work so far Is 
likely to be delayed by one year. Their 
progress of work has not been satis­
factory. But the government of Kar­
nataka is bound by an agreement to 
supply from their sources 80 MW of 
power to the Kudremukh project so 
that the project is not hampered.

For example you talk of costs. 
Government of Karnataka has just 
doubled the power tariff in that State. 
I have written a letter in protest to 
the Chief Minister. If that comes 
there will be additional cost of Rs. 2 
crores. Mr. Lakkappa and other 
friends from Karnataka will do well 
to take up with their Chief Minister 
not to raise the cost by this kind of 
arbitrary action. In no other State it 
has been done so far.

(interruptions)
SHRI K. LAKKAPPA: You have

put only one Director. Why have 
you not put another Director?

SHRI BIJU PATNAIK: If it is 
going to bring power tariff down, I 
am prepared to appoint Mr. Lakkappa. 
If he may give me guarantee to bring 
power tariff down, I am prepared to

do that. That is not the question. 
But no State in the country has 
doubled the power rates.

SHRI P. VENKATASUBBAIAH
(Nandyal): Haryana.

SHRI BIJU PATNAIK: Nobody has 
doubled he power rates. The extra 
rate is only on the Excise duty that 
has been levied by the Central Gov­
ernment. Over and above that they 
have doubled the rates. By this not 
only the Steel Works are being affect­
ed, all your plants consuming higher 
power too will be affected. All your 
mini steel plants will be closed very 
soon. This will have an additional 
cost of Rs. 2 crores in construction and 
running cost of about Rs. 500 lakhs 
every year; which will raise the cost 
of production.

So, my first action was that 1 have 
written to the Chief Minister. 1 am 
sure he will consider it in the interest 
of the State and the project in the 
South. I am sure you will have to 
convince him. There is some neces­
sity.

You will take care of the project 
that is going on there. You do not 
want to kill that project. It may 
prove so expensive which is not pro­
vided in the original agreement-rates 
and tariff.

There Is another question that has. 
been asked by Shri Chitta Basu. X 
have already answered that question. 
I would like to convince him but I 
do not know how to convince the un­
convinced. But I wish to say quite 
emphatically that the project is going 
on, on a sound basis. There have 
been bottlenecks which the Ministry 
have cleared. For example there was 
going to be considerable delay in 
building that road on the Western 
Ghat because it was, at that time, 
handed over to the PWD in Karna­
taka. They neither had the capacity, 
nor the machinery to do that. As 
soon as I took over, I asked the Army 
Border Road Organisation as well as 
the Railways to take up the bridges
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and the roads on a very high priority 
tooting. The road which was accord* 
ing to the Karnataka PWD to be com­
pleted next year has already been 
completed and the vehicles are run­
ning. This would in turn take heavy 
equipments from Mangalore Port to 
Kudramukh the heavy items like con­
centrators, etc.

He says about delay. Out of the 
tunnel of 1J kilometre all that is left 
15 only 200 metres.

I Jo not wish to use rough words— 
some correspondents writing some­
thing and somebody else writing some 
thmg else and making hullabaloo Sen­
sationalism, I do not believe in. You

must have noticed for the last whole 
year, since I have been in Govern­
ment, I have not made one political 
statement. I do not believe in sen­
sationalism. 1 have been authorised 
and asked by the Prime Minister to 
do a job and I am doing it to my own 
satisfaction and I may assure that it 
will be ended to the full satisfaction 
of the House.

MR. CHAIRMAN: Thank you for
your reply.

18.43 hn.
The Lok Sabha then adjourned t a t  

Eleven o f the Clock on Friday, April 
14, 1977/C haitra 24, 1900 (Saka).
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